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1.0 PRBAMBLE

The OA 568/2019 incepted when a letter by Sri. James Jose, Managing Director,

CGR Hallmarkers Pvt. Ltd., Ernakulam, Kerala: was submiffed to the Chairman. NGT
highlighting the air pollution caused by acidic activities of Bureau of lndian Standards

(BIS) certified gold hallmarking centers in the process of gold assaying and hallmarking

without complying the pol.lution control norms. The letter was treated aq an application

by the Hon'ble NGT and order was issued on 518/2019 with the following direction: ,'Let

the Central PoIIution Control Board (CPCB) and Kerala State Pollution Control Board
(KSPCB) Iook into the matter and tske appropriate action in accordonce with law and

furnish afactual and action taken report to this Tribunal within one monthfrom the

date of receipt of copy of this order by email @ judicial-ngt@gov.in. The KSpCB witl
be the nodal agency for coordinstion and compliance". The case is tisted for

consideralion on 18th November, 2019. The copy of Hon'ble NGT order dated

05/0812019 is marked as Annexure 1. The copy of the letter sent by Sri. James Jose to

the hon'ble Chairman NGT is marked as Annexure 2.

Based on the NGT order the Regional Director, Cehtral Pollution Control Board ,

Regional Directorate (South), Bengaluru; nominated Dr. Deepesh V, Scientist B, Central

Pollution Control Board, RD(S), Bengaluru to represent Central Pollution Control Board

in the Joint Committee vide lefter No. F. Tech / 39l NGT (Kerala)/ RDS/ 2019-201 856

dated l4th August 2019. The letter is marked as Annexure 3. Based on the nomination

-

received, vide proceedings no. PCB/ HO/ EE4l NGT/ OA56812019 dared l410812019, the

Member Secretary, Kerala State Pollution Control Board, constituted a Joint Committee.

(Anne+gre 4). As per the proceedings the Joint Com?nittee comprises the following

members:

Dr. Deepesh.v, Scientist B, central Pollution control Board RD, Bengaluiu.

Environmental Engineer- l, KSPCB, Head office, Thiruvananthapuram.

BENCH. NEW DELHIAS PER ORDER DATED 5 8i2OI9.
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2.0 PRTLIMINARY MEETING & INSPECTIONS

Upon the formation of the Joint Commiftee, the committee held a discussion with the

complainant Sri. James Jose, Managing Director, cGR Hallmarkers pvt. Ltd.,

Ernakulam, Kerala and visited his BIS certified gold assaying/ hallmarking facility in

Ernakulam along with two other facilities in Ernakulam on 23'd and,24'h August,20l9.

During the discussion with Sri. James Jose and subsequent visits to the hallmarking

facilities, the following significant and vital information on the issue of certification and

hallmarking of gold as well as silver jewellery in the country had come to the notice of
the committee:

Almost sll the assay and hallmarking cenlers are located inside city areas or in

busy commerciul or business complexes.

These units seldom comply with the pollution control norms ar have adequate

measures to contain toxic fumes or emissions emanoting in the process of
precious metal assaying by conventionolftre assoy method.

There is no emission monitoring systems in these hallmarking centers.

There are no personal protective equipments availuble or being used by the

personols handling test p rocedures.

Regulatory procedures for the disposal of hazardous residues generated during

assaying/testing are notfollowed in many of thefacilities.

The approved gold hallmarking method is fire qssay test, which requires

destructive sampling and many of the manufacturer (customers of hallmarking

centers) do not prefer sampling of the finished jewellery articles. Due to this

spurious hattmorking practices sre on rise without conducting standard fire
sssay test.

Sri. James Jose clarified that the intention behind his letter is to ensure pollution

control norms in hallmarking facilities and to open up the possibilities to explore

pollution free instrumental methods as alternative for fire assay and major points

highlighted by him are the following: i

All the units should have valid Consent of the Pollution Control Bourds /
Committees after ensuring proper facilities to treat lead oxide fames, acid

fumes, facility ta dispose off used heavy metal laden cupels, spenl nitric acid

and proper emission control systems before getting BIS certiJication for gold

ossay ing & hallmarking.
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The BIS shall explorefor non polluting gold assay methods such as spark/ Arc

oES (optical Emission spectroscopy), xRF (X-ra-r Fluorescence), etc to
replace the truditionalJire assay method

The existing 851gold hallmarking centers in the countn should be modiJied to

suit the requirements of the pollution control norfts x,ithin 2 -vears.

Necessary recommendations ma! be givei to BIS to incorporate poltution

conlrol. measures for the stundard fire assay test and to explare the possibility of
adopting modern instrumetntal methods like Spark/ Arc OES.

3.0 HALLMARKING

The Joint Committee observed that the Bureau of Indian Standards (BIS), the

regulatory agency for the recognition of assaying and hallmarking centers in India has

published a guideline (HM/A&Hc/Guidelines/2, September, 2018) for.recogniiion and

operation of hallmarking centers. These guidelines stipulating the procedure for grant,

operation, renewal, suspension and cancellation of recognition of Assaying and

Hallmarking (A &H) centers. The above guideline is in conjunction with BIS Act 2016,

BIS Rules 2018 and BIS (Hallmarking) Regulations 2018. The guideline.of BIS is

marked as Annexure 5. Any situation, in general, not covered in these guidelines is to be

dealt as.per the proyisions of Act, Rules and Regulations by the BIS RegionalOffices and

Branoh Offices. Indian standard IS 15820:2009 is the basis for recognition of assaying

and hallmarking centers. A brief description of the hallmarking system ,in. India is as

follows.

Hallmark is a hallmarking system for gold

as well as silver jewellery sold in India certifying the purity of precious metals.

Hallmarking certifies that the piece ofjewellery conforms to set of standards laid by the

BIS. The BIS system of hallmarking of gold jewellery began in April, 2000 and the

standard specification governing this system are the following:

.{,;$!i:[,!$;!!elliod,
IS l4l7 Grades of Gold and Gold A oys, Jewellery/ Artefacts.

2 IS t4r8 Assaying of Gold in Gold Bullion, Gold alloys and Cold

Jewellerv/ Artefacts.

- IS 2794 Guidelines for Manufacture of 23,22,21,20,19,1 8,1 7,16, 14 and 9

carat Gold Alloys.

4 IS 3095 Gold solders for use in manufacture of iewellery.

b___-
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BIS logo

Purity of gold (91.6, 83.3,75.0 or 58.5o,i)

Logo of the assaying/ hallmarking centre.

Code name representing the jeweller.

The testing of the jeweller,v as u,ell as the marking is done in approved, private

assaying & hallmarking centers across the countr)'. Approval and monitoring of such

private undertakings are done by BIS. Although. hallmarking gold jewellery is

mandatory, it is yet to be implemented. Howeverj consumers insist manulacturerV

jewellers for BIS hallmarking in their products as it certifies the purity of gold articles.

Due to this wide acceptance of BIS hallmarking among consumers, fake and spurious

hallmarking ofjewellery is on rise.

As per the data available with BlS, there are 85 I recognized gold assaying and

hallmarking facilities in India (Table-l) Highest number of such facilities is in

\Iaharashtra (120 Nos), followed by West Bengal (98 Nos) and Tamil Nadu (95 Nos).

Southem region has a maximum of 283 hallmarking centers follow,ed by western zone

(195 Nos). There are 68 BIS recognized hallmarking centers in Kerala as per list

ai'ailable in BIS website.

i$g$ffi#$TEq3 WoNfERRIroRms. u 
-' 
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TAMILNADU 95

2 ANDHRA PRADESH A1

5 TELANGANA 28

A PUDHUCHERRY I

5 KERALA 68

6 KARNATAKA 48

7 LAKSHADWEEP 0

8 ANDAMAN & NICOBAR

-

0

.=;:'ij"i .:.,.r :.,., "
283

9 DELHI 4l

l0 HARYANA o

ll RAJASTHAN 40

t2 MADHYA PRADESH l5

\y



U-I-IAR PRADESH (WEST)

UT'TAR PRADESH (EAST)

PUNJ4.B

F{ARYANA

NAGALAND

P6PAI1a! g NAGARHAWEL{

4.0 FIRE ASSAY TEST

As per the standard IS 15820:2009, assay and hallmarking of gold is done by the

fire assay tbst as per the method IS 1418: 2009 (Assaying of Gold in Gold Bullion, Gold

alloys and Goid Jewelry/ Artefacts.) As per the fire assay, magnesia or calcium phosphate

cupels, parting acids (Nitric acids of specific gravity 1.2 & 1.3 g/"*t),lead foil, precious

metals (silver) and Gther metals like copper are used in the process of assaying.

-rs+



As per the IS method l4l8: 2009, the test gold alloy sample collected from gold

jewellery or any other gold item is first inquarted with silver, compounded with lead and

cupelled in a cupellation fumace until a precious metal button is obtained. Inquartation

involves diluting the gold in the refinable material tc about 25o/o (iiterally 'quartering'the

gold) by melting with the appropriate addition of copper or silver, granulating the melt so

as to generate a high surface area aiding in faster parting in nitric acid. During cupellation

lead is oxidized and absorbed in the magnesia cupels. After flattening and rolling of the

metal button obtained after fire assay, the silver is parted (dissolved in acid) in nitric acid

and the remaining gold is weighed. Possible systematic errors in the procedure are

eliminated by assaying standard proof samples in parallel.

4.1 Hazardous waste generation :

During the fire assay, test gold along with known quantities of heavy metal' is

subjected to cupellation in fumace at ll00-12000C. Magnesia cupels are used to absorb

lead in the sample and after the test the spent cupels have to be disposed off prope)ly.

After the cupellation, the metal mixture is made into a cornet and is boiled with parting

acid (conc. Nitric acid) to remove the silver. The spent parting acid has to be disposed oft
after recovering dissolved silver from acid. During the fire assay, lead in the sample is

oxidized, lead fumes thus generated during cupellation and acidic nitrous fumes during

the parting acid treatment are to be treated by a proper wet scrubber installed in assay and

hallmarking facilities. Specific materials used in fire assay which are hazardous in nature

are. lead, copper, palladium, nickel, silver, other heavy metals and nitric acid" The fire

assay procedure results in metal oxide fumes (lead) and parting acid treatment results in

acidic nitrous fumes. Spent parting acid. scrubber water residue containing lead and spent

cupels containing heavy metals (lead) are the specific hazardous wastes generated during

fire assay test, which should be disposed off scientifically. During cupellation, lead fumes

generated must be properly extracted and treated as many of the hallmarking centers are

in the busy commercial areas. Moreover, proper personal protection equipments and

safely gears must be used by the personals carrying out fire assay test.

As per the clause 5.3.2 of the IS 15820..2009, the hallmarking cehter shall

monitor, control and record environmental conditions as required by the relevanr

specifications, methods and procedures or where they influence the quality of the results.

As per the sub clause 5.3.2 (b) due attention shall be paid for proper exhaust arrangement

for furnaces and parting acid chamber; (c) proper treatment of exhaust fumes before

discharge into the atmosphere



5.0 GOLD ASSAY TECI\-TQLTS-

There are several techniquc arailable tbr assaf ing precious metals and all these

methods have merits and demerirs. Hor*ever. dre conl.entional fire assay is still the

preferred 4s5aying method, due to higher accurzrcv, repeatability and moderate cost of
analysis. However, due to inherent destructive sampling associated with fire assay, many

countries tikg .United Kingdom has moved to non destructive instrumental .methods for

hallmarking finished jewellery items and retained fire assay as a reference method for

cross cheqking instrumental methods A gist of various gold assaying method is given

below:

WW{f qtuio-FryrgY*

ffi- i,t.ins'r,':,

Traditianal Methads

Fire g.ssay

'. '_r I -

Ye5,

representative

sample 
,

required

Gravimetric deterrnination wifh higli accuracl

(0.02%) and moderate colt ,gf .analysis. Kqown

limitations with Ni and Pd containing samples. Use

of hazardous materials like lea! and parting acids

during assaying. Not a4 agceptable choice for

finished jewellery items due to destructiye nature of
sampling.

Touchstone No, only

rubbings of

gold alloys

taken

Colour comparison method and almost non-

destructive. Not suitable for high carat gold.

Archimedes method based on density. Suitable only

for binary metals (Gold alloy with only two

Deruiq' )io

t

metals).

iking Yeg vmple

Eken

Parting acid treatments followed by gravimetric

determination. Spent acid needs to be disposed off

properly.

Modern Methods

Electronic

Gold Pen

Ng, surface

only

Method based on capacitance decay - not

consistent with poor aceuracy.

X,ray. ,

Fluorescence

Spectrometry

(xRF)

No, surface

only

Complete analysis based on measurement of
emitted X-rays. Analysis restricted to surface layers

and requires flattened samples. Accuracy ranges

from 0. I to 0.5yo and moderate cost of analvsis.



Absorption lsolutic: :: =.

Spectroscopy I solid c:::.:-
(AAS)

.. .:s ineasured. High
- -- - - ^ i-.^: -:.:rl.\:ts. KgqUlfgs

--:i:. -: cf samples).

in Hig:lii ie:_i'::13 :-eih@
i based on nieesuiement of atomic emission lines.

I 
High accuracl and higher cost of analysis. Requires

sample processing (acid digestion of samples). No
signifi cant limitarions.

Yes, sample

solution

Inductively

Coupled

Plasma

Spectroscopy

(rcP)

Arc Optical

Emission

Spectroscopy

(Arc-OES)

or SPARK-

OES

Almost non-

destructive-

Trace amount

of sample losl

as spark

(electric arc)

discharge

Highl_r 'ersarilcr.r@
impurities in metal and alloys. An atomic vapour.of

sample is created by electric arc and this vapour is
excited to emit radiation. Based on the spectral

components of emitted radiation and intensity, j

elements in sample are elucidated. Only limitation
is high instrument cost.

The conventionar fire assay requires sample to be scraped/ cut out of the sampre.
In the case of unfinished gord sampres which were scraped to remove the metar, the
scraping mark were easiry removed by the manufacturer in subsequent finishing
operations' If finished jewellery articles are to be tested, representative samptes have to
be taken b1 cuning pieces from the jeweltery, which manyjewellery manufacturers never
3l-e:er as the je$eller-r article subjected to fire assay test has to be refinished to remove
---.: s:::r:iir s :ut marks.

'-- -'ni::J Kin-edcm. since 2000 rhe numbers of imported jeweilery items has risen
:=::-::-;::,;.. Tle imprnen rarely have any facility into refinish these highly finished
-:-r:::3j j:rie,re:1 irems. Theretbre. the assay/ hailmarking facirities had to reconsider
ic'rs:)'ing pir- ess as scraping/ cutting a sample from finished product is obviously an
unact'eptable prou'esS tbr imporrersi customers as it visibly damages the article. Due to
this, efforts were made in exproring alternatives to fire assay including X-Ray
Fluorescence (xRF) as an alternative assaying method. This became established as .an
accepted process and moved ail assaying to XRF by 2005. The traditionar cupeilation
(fire assay) and titration methods for gold and silver respectively remain as the referee
method in case of uncertainty.



6.0 THE HALLMARKING CENTRES IN KERALA

For gathering all the necessary information related r., rr: f S :.: .:::.,re centers

in Kerala a qr-restionnaire was prepared and emailed to all the iistncr ct-l-ices or ihe Kerala

State Pollution Control Board. The questionnaire marked as Annexure 6 is enclosed. As

per the information gathered from the District Offices of the Board, there are only 18

hallmarking centers functioning with the Consent to Operate of the State pollution

Control Board. The list of l8 consented hallmarking centers is enclosed as Annexure 7.

A copy' of the consent to operate issued to a hallmarking centre (M/s CGR cochin

-{-qsa}. \{.G. Road, Ernakulam District, Kerala) is marked as Annexure 8 is enclosed.

-.0 NSPECTIO\ CONDUCTED IN HALL MARKING CENTRES.

The Joint Comminee visited hallmarking facility of the complainant Sri. James

Jose on li" and l-{ th Aueust 2019.1r was noticed that his facility is having exhaust hood

arransement, rr'et scrubber. personal protective equipments and it was informed that the

spent cupels are being sent to the common TSDF. The other facilities in Kerala visited by

the committee are detailed belo,*.

Quality Assay and hallmarking centre (P) ltd, 5th Floor, Malabar cochin Arcade,

M.G. Road, Emakulam on2418/2019.

SPS Assay and hallmarking Centre, Convent Road, Opp Ernakulam public Library,

Ernakulam on24/8l2Dl9

Lotus Assay and hallmarking Centre, Third Floor, Karimpanal Arcade, East Fort,

Thiruvananthapuram on 26/912019

. CGR Travancore Hallmark, Karimpanal Arcade, East Fort, Thiruvananthapuram on

26/9/20t9

. Bright Assay & Hallmarking, Attakkulangar4 Thiruvananfhapuram-23 on

26/912019.

Findings of inspections in all these units are more or less identical as detailed below.

i. All the units are in congested commercial localities.

i:. The fbcilities are similar w'ith t'ire assa)'system comprising cupellation fi;rnace,

a:*';iing t-urnace. meial rolling equipmenl parting acid chamber, portable XRF /

:e-: r.:er for initial screening of gold samples, fume hood, wet scrubber system.

:eri;reialize^l *ater kit etc.

-f^A+



I ll. The hallmarking process include following stages like =mple receipr, initial

screening with XRF for the presence of prohibited metais in the sample. sampling,

weighing, inquartration, annealing, cupellation, fire assay bunon processing, parting

with nitric acid, gravimetric determination of pure gold in the sample and finally

hallmarking the sample with laser etehing if sample meets the gold fineness

requirement.

The Personal Protective Equipments like helmet, mask, gloves etc are not being used

by the staffduring the fire assay and characteristic metal fume smell in assay rooms

indicates poor designing oftest facilities considering the occupational health aspects.

The hazardous, heavy metal laden spent cupels are not being disposed through.the

eommon TSDF (M/s. KEIL, Ambalamedu, Koctri). There are no records on the mode

ofdisposal and end users ofspent cupels.

Similarly, there are no proper disposal records for scrubber residue containing lead

and the spent parting acid after recovering silver.

7.0. OBSERVATIONS OF THE JOINT COMVNTTEE

The testing of the jewellery as well as the marking is done in approved, private

assaying & hallmarking centers across the oountry. Approval and.:monitoring of such

private undertaking are done by BIS. Although, hallmarking gold jewellery is

mandafory, it is yet to be implemented- Due to wide acceptance of BIS hallmarking

among consumers, fake hallmarking ofjewellery is on rise. '

Mos ofthe hallmarking centers are in the busy commercial areas.

Even though there are many techniques available for assaying precious metal with

merits and demerits, the conventional fire assay is still the preferred assaying method

for higher accuracy, repeatability, moderate and comparatively lesser cost of analysis.-

The fire assay test does create toxic emissions by way of toxic metal and acidic

fumes.

The AAS or ICP methods, requires expensive equipments, sample processing by acid

digestion and trace amount of sample is lost during analysis.

v.

vi,

iv.

l.

ii.

In.

lv.

10
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vi. XRF is a non desrr,-.:l'. - 1-,-,.:::

flattened sample fbr a.-::=:: ::.3.r:._i

cost of analvsis and requires

Spark/ Arc oES is a potential method. airnJsr n:,:r destructive in nature and

limitation is the high equipment cost.

8.0 SUGGESTTONS OF THE JOINT COMMITTEE

only

A. All the gold assaying and hallmarking centers in the country shall obtain the

Consent to Establish / Consent to Operate under Water (Prevention and Control of
Pollution) Act, 1974 & Air (Prevention and Control of Pollution) Act. l98l of the

State Pollution Control Boards / Pollution Control Committees. These units shall

also obtain authorization under Hazardous and other wastes (Management &
Transboundary Movement) Rules, 2016. The above regulatory requirements shall

be made mandatory to atl gotd assayingl hallmarking facilities and the ,urn. rnuj
be incorporated in the BIS guiderine for gold assaying and hallmarking. The

committee suggested the KSPCB to issue notice to all defaultins units,

B. The lead funes qenerated during cupellation and the acidic nitrous fumes

ger.eraeJ d:iring rhe parting acid treatment are to be treated by a proper fumes

:r',lacrion trearmenr system. Technical guidelines shall be formulated for

>election. installarion and operation of proper exhaust arrangement for fire assay

furnace, parting acid chamber and for the fire assay room for proper extraction

and treatment of fumes before discharging into atmosphere.

'C. Spent cupels containing heavy metals, scrubber water residue containing lead and

spent parting acid are the specific hazardous wastes generated during fire assay

which need to be disposed properly through authorized waste disposal facilities as

per the norrns.

D. The conventional fire assay method requires, sample to be scraped/ cut out of the

sample and thus it is not an acceptable choice for the finished jewellery articles.

\{"rre'rver. die use --f hazardous materials like lead and parting acids during

:-r--j,.'. a.s;;:a-<e:his n:thoc iess preferable though it is a robust method for

-s:lirg- D"3 !.-:he abcve constraints. alternate instrumental methods rvith low
pr-'iiulion i-crurt print shall be explored.

vll.

,^w..-
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E. AAS and ICP methods ieJ'jt:- ::..:3:::',3 equipments and elaborate sample

processing in the form t: :.'.: --:_;t':: :urine analysis. As in many other

c,;'untries XRF can be adrlF:3; ::: ..s:-r'inq and hallmarking. but the only

limitation is the requirement of flar f-laftened sample.

F. Spark or Arc OES is a potential method tbr precious metal assaying which is

almost non-destructive method with minimum or no sarnple processing. 'lhis

method is already used in many metal industries to test the purity of alloys and

metals.

Thrideep'Kumar M P

Environmental Engineer

KSPCB, Trivandrum

Scientist B, CPCB

Bengaluru
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Itcrr No. 70 C<;urt No. l

I]EFORE TI{E NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCII, NEW DELTII

OriginaJ Applrcarl ion No. S68l1201!)

,Jarncs .Jost:, Managtrrg l)ircc1or,

CGR Ilallmarkcrs Prrt. l,td. Anrrlilrnl /c\

Vcrsus

(lovt. of indra

l)atc of hcaring: 0:i.08.20 l9

llcsponclcr-rt(s)

CORAM: HON'BLE MR. JITSTICE ADARSIT KUMAR GOEL, CIIAIRPERSON
IION'I3LE MIi. .)I.JSTICE S.P. WANCDI, JUDICIAI, MEMBER
HON'BLE MR.'.IIISTICE K. RAMAKRISfINAN, JUDICIAL MEMBER
IION'BLE DR. NAGIN NANDA, EXPERT MEMBER

{ppficatlo;-r is_y_egistered based o4 a coqlpl4ilr! rege-!yq_4_hy post

ORDER

Ailcgartion in rhjs Iette.r, u,i riclt has bctt-r-t 1r'tated as an

application, is asainsl thc iul pollrrtion causecl by acicljc actir,zities of

thc Ilurczru of Indian Standarc (T3iS) in thc process ot'golcl [esrirrg ancl

hall marking '.vititour cornltliancc ol- lhr: poliution c.ontrol n()rrns.

Let thc Ccr-rrral l)o11r-rrion Conrroi Board (CpClll a:rc1 Kcral^

Sterte Pollution (lonTrol I.lo:rrcl (I(SI)Cil) look into ttre: nrzrlte,r Llncl tak()

i.lpproprlaltc action itr acc:ordanct'rvith lar.v zind fi-rrnish a facrr.ral anr,l

aclion tal<cn rop()r-t ro this I'ribunal rvirhin one t'rorrth 1'rorn tht- clatc

of.rcc:cipt of copv oi rhrs ordcr bv e; nteriJ a1 . 'l'hc

KSl)cll vi'iil bc thc n.dal agcncy lbr coordination and r o;-rLpliaLncc.

A cop.y oi th js orclcr. arJ<tng ',.virh compiaint, bc scnt to thr.

KSI'CIl tri-rcl (ll)Clil b-v c nr:iil 1br t.or.t.rp1ian<:c.



Nccdlcss to sav that ordcr of National Grccn'l'riltunal is binding

:rs a decree of Court ernd non compliance is actionable by way of

punit.ive action rncluding prosccr..ltion, in tcrms of thc National Grccn

Triburnal Act. 1101 0

List for furtl'rcr consideration ort l8. I I .20l9

Adarsh Kumar Gocl, OI)

\
S.l). Wangdi, JM

K. Rarn:lkrishnarr, Jl\1

l)r Nagin N:rncla, ]'l\{

ALrgust 05, 20 I ()

Original Application No. 5687'201 9
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Yours faithfullY"-.

\/7,\mN1'
James Jose
tulanaging Direclor

o. ittd t&3---*-bY' 
=ff9r,

Y9

CGR Hallmarkers Pvt' Ltd'

,p i!i'cle+'- zsgOiaO. zes6i+9 Email - mail@cgrhallmarkers'com'"' bii n"".lnised Goto 
""t"y 

and Hallmarking Centres

io
The Chairman
National Green tribunal

Faridkot House, CoPernicus Marg,

New Delhi- 110 001

board (CPCB)

Respected $tr,

sub: Request to control the acidic Pollution from the fire assay labs of Bureau of
---'ri.,i[" *iff;rd" {Ets} recogniled uold hallmarking centres

Ref: Recent gLuiOe'nes oilf.,"'flutioirf Cr*Jn friOlrnal (NGTiand central Pollution control

t*t&*tit ,t {t--nespt,(,rsq Dil' 1- lJ ,Lt , , / " "\ _.-.-l,ll ri u

We would like to convev our thanks and appreciatioh.tatfie-tla{::!fl-l]:f*i'il"??:t
earnest efforts in conrJuil!' "ir 

polrution tniiae tne city areas, especially the recent closure

notice to 500 units in xaioioagn ilew Delhi causing nitric acid pollution.

We rvoutd iike to bring to your kind attention that majority of the gold te.$lrttg.g"fl-ftpttfnetking

cen:res licenseci-by-Bri"j, oiinoian standard-s, located"in various pdrt of ihe country are

cperaiiig insice city "r"11-,;;;"i "il;omptiance 
oi ihe pollution c-ontrol norms stipulatgd "

:y CpCB .These nre aiiay faUi of HM'cenire", Uy Vittuu oi tnelr usage of lead and Nitric acid

ii6;r-:es.;'g1pr€€ss, falis in the red 9-"t sw icense orthe centraipoiiriii6n control bbard'

a11C tiris calts for stric* noils on their tocaiioir'.ZrWay from C6mmerqialbuildings' emission

rnoniror-ing sysrems ""ii"iiritv 
i"i;"p;.;i;i;peni nitrie aCiC anc magnesium cupels

laving 
laac etc

Our praYer to the NGT

NGT shall issue an order to the Bureau of lndian standards for ensuring compliance of

poltution control no.*JJi ttt.gls licensed hallmarking centres in the following manner '

1)BeforegrantingnewBlslicenseforahallmarkingcentre:-B]:-:l"llensurethatthe
hallmarking centre is having valid red category licJnse to operate, from the state pollution

control board, emission rionitoring systems, facility for treating,lead oxid.e fumes and

e"oirilnaV facility to dispose off usio cupels and spent nitric acid

2)Bts shall take steps to substitute the existing polluting. fir.e 
-"1"-?J l"thod of gold analysis

by developing I tor*uruii,.,J-n"* .t.no.rds foi 
'non 

poituting gold assay methods such as

Soark Oes, HDD XRF etc' .

----_--' . 
-.: :.- - -.

3)TheNGTmaygrand2yearstimetotheB|StoensurethattheexistingS00gotd
haltmarking centres presenly operating in non confirming afea!" mav !^9 ng$it:.-q-!p*-s-gi$ne

r"quit"**n.tsioflhe^p"ollutiun ctjntrol noims-l " il
Looking forward to your positive response
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Aa.,<_x*tr_a ._3

Wq'.EKWT ffi,{swr**
*r$trRAL psLLtJT[sN sspdYffi#L ffi ryAffi&

qqte?st, etqe wexry s*E-*-d{qstry tqtrr!${wTt
$!{tNlS?ftY *F €NvlXClli.itENT, F*RE$T & CUS*ATfr Gf{ t{CX, S$lit SilX*lA

No. F.Teclr/ 39l NcT(Kerala)l RDS / 2079 -20 / 8 S b
Legal matter/ T ime baund

l{tlt {Llgust,2{)79
To ...,''

.,{fhe Member Secretarv
d Kerala State Pollution Control Boarcl

Pattom P.O., Thiruvananthapuram.

Sub: Honourable NGT order dated 05-08-201.9 in the matter of OA 568 of 2019:

Canstitntion of joint committee and submission of action t(en rcport.

Ref: Email rlated L4-08-2A1.9 fram kspcbholegal@gmail.com anil honourable NGT

ortler dated 05-A8-20L9 an OA 568/2Afi

Madam,
With reference to above, honourable NGT Principal Bench has directed to submit

an action taken report bv the representatives of CPCB and KSPCB on the pollution

causecl bv Bureau of Indian Standards (BIS) licenced gold testing & hallmarking centres.

Actual status of pollution control compliance and appropriate actions in accordance

r,vith the laws in case of defaulters has to be reported to NGT by the joint comrnittee in

the matter of. Jnmes lose, MD, CGR Hnllmnrkers Prt. Ltd. Vs Got,t of India.

In this respect, Dr. Deepesh V, Scientist 'B', (96111288951

deepesh.r'alsan@grnail.com), CPCB, Regional Directorate, Bengaluru, is nominated to

represent CPCB in the joint committee. NGT has directed the ioint committee to submit

report within one-month tirne (before 5th September, 2019). Since, the nominateci official

is visiting Kerala next week for discussions on other NGT matters, it is requested to

expedite matter bv arrange meetings/ inspections next n'eek itself.

Yours faithfullv
(.".v.^.-'fi':.t 

t o

(S.Su rcsh)

Ilegional Director'

Copy to:

1. Diz,isionttl Hend,IPC-V, CPCB, Delhi.

2. Dr, Deepesh V, Scientist B, CPCB, RDS, Bengnhtru'

3. Lgzu Sectiott, CPCB, Dellu.

Filiq F*fi?qq iasl:: r fr{qf qs". q-wr6. xas"qe' ft{rq w- e{q?!{t ts,, r-* *t, ee'aqq *rqg - \q€ t\tt''

$jt*gi*nel *irs$l6r$ts {$*iltlr} : u t'i1*;*r6a *hax*n', A-8lock, 1" & 3* flo*rl, Thin:rfieish Rosd, ?* * - Main, S*iva$s$ar, $e*gaf*ru - $S* *fS

TFfiq ; T*;*fhsn* : ***-??*33?3*. ?3?338?7, ?333339S.33?33$C0.23?3?$5$, ?3??Sn*?, A*?;2S3S, Fae: ***-?32340$9

S*q$ I f; -*:oil : cpcbsa*@y*hoo.cora, eoba*S#*re.spcb#ni*'in

vq$Esrdfiq', qfr&$ qtq, q# wdqqEq W* tqs "st.
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GUIDELINES FOR RECOGNTION & OPERATION OF ASSAYING AND 
HALLMARKING CENTRES 

 
1 GENERAL 
 
These guidelines stipulate the procedure for Grant, Operation, Renewal, Suspension 
and Cancellation of Recognition of Assaying and Hallmarking (A&H) Centres. These are 
to be read in conjunction with BIS Act 2016, BIS Rules 2018 and BIS (Hallmarking) 
Regulations 2018. In particular, the Grant, Operation, Renewal, and Cancellation of 
Certificate of Recognition are addressed in Chapter II of BIS (Hallmarking) Regulations, 
2018. Any situation, in general, not covered in these guidelines is to be dealt as per the 
provisions of Act, Rules and Regulations by the Regional Offices  and Branch Offices. 
  
2  GRANT OF RECOGNITION 
 
2.1 Any assaying centre set up in accordance with requirements specified in                 
IS 15820 :2009 for assaying and hallmarking of gold and /or silver jewellery / artefacts, 
shall apply with self-certified copies of documents listed below from (a) to (f) to the 
Regional office of BIS having jurisdiction of the area where the A&H centre, with the 
application.  
 
a) Proof of establishment of the firm or company ( Any one of the document given 
below) 
 
i)    Certificate of Registration issued by Registrar of companies along with 
memorandum of articles  
  
ii)   Registered Partnership Deed in case applicant is a Partnership Firm. 
  
iii)  Certificate from a Chartered Accountant if applicant is a Proprietorship Firm. 
 
 
b) Proof of address of firm's premises ( Any one of the document given below) 
 
i)   Registration with State Government Authority/ Trade Licences  
 
ii)  GST registration certificate. 
 
iii)  Income Tax Assessment Order  
 
iv)  Property tax receipt  
 
v)  Rent agreement with last rent receipt  
 
vi) Sale/ Lease Deed   agreement. 
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c) Proof of Identity of the signatory 
 
i) Aadhar based verification/ e- signature 
  
ii) Self-certified copy of any one of following documents as identity proof of signatory on  
    the Application:  
 
- Aadhar Card 
  
- Driving Licence 
  
- PAN card 
  
- Voter Identity card 
  
- Passport 
 
- Identity Certificate with photo issued by Gazetted Officer on official letterhead. 
 
d) Map indicating location of premises from nearest land mark 
 
Location map of premises from some nearest prominent landmark for each outlet, as 
applicable (illustrative only). 
 
e) Quality manual of the A&H Centre prepared based on the Generic  Quality 
Manual provided  by BIS 
 
f) Affidavit cum undertaking as specified in regulations 
 
2.1.1 Non Acceptance of Application due to Antecedents 
 
Under the following situations, the application made by the Applicant for obtaining 
recognition may be rejected: 
 
i) Prosecution case is pending or in the process of initiating prosecution case  in the trial 
court against the applicant or person under section 29 of the BIS Act,2016. 
 
ii) Applicant has made the application immediately after the case of misuse of Hallmark 
or any violation under Section 14 or Section 15  of BIS Act,2016 detected on the part of 
applicant. 
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iii)  Misuse of Hall Mark or any violation under Section 14 or Section 15 of BIS Act , 
2016 detected on the part of applicant after the application was made to BIS. 
 
Note-The applicant or firm who are falling under any one of the  category mentioned at 
i),ii) and iii) above  are  NOT eligible to apply for certificate of recognition until  they are 
free from these Charges. In case of conviction under Section 29 of the BIS Act, such 
applicant or firm shall not be eligible to  apply for grant of recognition for a period of one 
year from the date of such conviction. 
 
2.1.2 Applicant whose earlier recognition was cancelled or not renewed and submitting 
application before completion of cooling period specified. 
 
2.1.3 Where a person(s) or firm who has been convicted under Section 29 of the        
BIS Act, 2016 makes an application for certificate of recognition, such person(s) or firm 
shall not be eligible to  apply for grant of recognition for a period of one year from the 
date of such conviction. 
 
2.2 After recording the application, a Recognition Assessment of the A&H Centre (of      
4 man-days duration i.e. by a team of two officers for two days either for gold or gold & 
silver) preferably within 15 days of recording the application to determine whether the 
A&H Centre has created the necessary infrastructure for assaying and hallmarking 
according to  IS 15820:2009 shall be carried out.  
 
2.3 If the assessment report is found in order, HMO shall prepare the proposal for grant 
of recognition and put up to the DDGR as per Hallmarking Regulations 2018. 
Recognition will be granted by the DDGR in respect of gold and/or silver hallmarking.  
2.3.1. In case the discrepancies  are observed during the assessment a followup 
assessment may be made to verify the corrective actions made. In case the 
discrepancies can be ensured through documents only than the same may be made on 
desktop basis. 
  
2.4 Recognition shall be granted as per IS 15820:2009 with scope defined as: 
 
2.4.1 For Gold Jewellery / artefacts (as per IS 1417) 
 
         a) for yellow gold jewellery / artefacts only; 
 
         b)for white gold jewellery / artefacts only( Nickel based); 
 
         c) for white gold jewellery / artefacts only ( Palladium based); and 
 
         d) for combination of all  above ( a to c) 
 
2.4.2  For Silver Jewellery / artefacts (as per IS 2112) 
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2.5 Scope of recognition of an A&H centre may be considered for extension on request 
from the centre with relevant details of equipment and manpower. Scope may be 
extended through assessment by two man-days (one auditor for two days). If requested 
by an A&H centre, such assessment may be combined with renewal assessment. An 
endorsement for extension of scope shall be given in the Certificate of Recognition. 
  
2.6 The following types of changes or in combinations thereof may occur during the 
operation of  the Certificate of recognition: 
 
a)  Change in address of the premises; 
 
b)  Change in the name of the Centre;  
 
c)  Change in the Management of the Centre, with or without change in the name; and 
 
d)  Change in the Logo of the Centre 
 
 For the above situations, the following type of actions  shall be taken: 
 
2.6.1  In the case of (a) , the Centre shall inform the complete address of the new 
premises to which they intend to shift their centre and also intimate suspension of 
Hallmarking at the old premises to the Bureau.  If they have not done so, suspension of 
Hallmarking at the old premises shall be imposed in accordance Hallmarking 
Regulations, 2018. Revocation of suspension shall be carried out in accordance 
Hallmarking Regulations, 2018. An endorsement for change in address shall be given in 
the Certificate of Recognition.  
 
 2.6.2 In the case of (b), the  relevant document(s) as indicated  at 2.1 of this guidelines 
according to the type of change shall be obtained. An endorsement for change in name 
of the Centre shall  be given in the Certificate of Recognition.  
 
2.6.3 In the case of (c), suitable documents establishing the name/ownership of the 
Centre premises by the new management are to be obtained and other required 
documents as indicated in at 2.1 of this guidelines according to the type of change shall 
be submitted by the new management. An endorsement for change in name of the 
Centre shall be given in the Certificate of Recognition. 
 
2.6.4 In the case of (d), an undertaking signed by the Proprietor/Partner/Director in their 
letter head along with the copy of revised quality manual incorporating the new logo 
shall be obtained. After the approval from DDGR for the change of logo, a 
communication shall be sent to the centre to this effect. 
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3 HALLMARKING FEE 
 
Hallmarking fee to the BIS as specified Hallmarking  Regulations, 2018 shall be payable 
by the centre by 10th of the following month, failing which necessary action shall be 
initiated as per  Hallmarking  Regulations, 2018. 
 
4 RENEWAL OF RECOGNITION 
 
4.1 On receipt of renewal application from the A&H centre with fees and all enclosures, 
a renewal assessment in line with Hallmarking Regulations, 2018 shall  be arranged  of 
the A&H Centre of  2 man-days duration (i.e. one officer for two days) . 
 
4.2 If the renewal assessment report is found in order, HMO shall prepare the proposal 
for renewal of recognition subject to fulfillment of respective requirements and put up to 
the DDGR. Renewal will be done by the DDGR in respect of gold and/or silver 
hallmarking.  
 
4.3 In case discrepancies are observed in the renewal assessment, the A&H centre 
shall be advised to take necessary actions within stipulated time and submit the same to 
BIS verification. A follow up assessment may be planned by BIS for verification of the 
corrective actions if required. 
 
4.3.1 In case the compliance to the discrepancies observed during the renewal 
assessment could not be completed before the validity of the recognition either through 
follow-up visit or on desktop basis due to the delay from A&H Centre, action for 
deferment of renewal shall be taken immediately upto a period of six months from the 
date of validity as per Hallmarking  Regulations, 2018. The renewal shall subsequently 
be considered after ensuring the compliance to the discrepancies observed. 
 
4.3.2 If renewal of recognition is pending with BIS due to any reasons which can not be 
assigned to the A&H centre, though renewal application along with requisite fee and 
documents have been received before the expiry of validity of recognition, the A&H 
centre will be allowed to function as recognized centre till a decision on the renewal is 
taken by BIS. 
  
4.4 The renewal of recognition may also be considered    without assessment  subject 
to the fulfillment of the following conditions in the operative period of three years: 
 
a) All surveillance inspections have been assessed as satisfactory (at least two 
surveillance inspections shall have been carried out) ; and 
 
b) No suspension of hallmarking have been imposed for the reasons stated at clause 
5.3 & 5.5 of this guidelines. 
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5 ACTION ON FAILURE OF MARKET SURVEILLANCE SAMPLES 
 
5.1 Suspension of Recognition granted by the BIS shall be done in accordance with 
provisions of Hallmarking Regulations, 2018 in situations given below: 
 
“non-conformity of hallmarked precious metal articles established after in-house or 
independent testing” 
 
 
5.2 Cancellation or non-renewal of recognition of an assaying and hallmarking centre 
may be done in accordance with Hallmarking Regulations, 2018 in situations given 
below : 
 
         “articles marked with hallmark do not comply with the relevant Indian Standard;” 
 
 
5.3 To implement the provision of Hallmarking Regulations, 2018  specified at 5.1 and 
5.2 above , guidelines given below shall be followed: 
 
5.3.1 Shortage in fineness above 40 ppt  
 
If the failure of hallmarked article is observed with shortage in fineness of more than     
40 ppt, the recognition shall be processed for cancellation with applicable cooling period 
as per Hallmarking Regulations, 2018. 
 
5.3.2 Shortage in fineness above 5 ppt upto and including 40 ppt of the marked 
fineness  
 
If the failure of hallmarked article  is observed with shortage in fineness above 5 ppt 
upto & including  40 ppt of the marked fineness irrespective of  presence of prohibited 
elements or not, the recognition shall be put under suspension  as per provision of the 
Hallmarking  Regulations, 2018 on the first instance itself. 
 
5.3.3 Shortage in fineness above 2 ppt & upto and including 5 ppt and/or 
presence of prohibited elements (in case of silver, shortage in fineness is upto 
and including 5 ppt of the marked fineness and/or presence of prohibited 
elements) 
 
5.3.3.1 If it is the first failure, failure to be communicated to A&H Centre advising them 
to take  corrective actions under intimation to BIS. In case more than one failure 
received and the samples are drawn on the same date, then  these failures shall be 
considered as first failure.  
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5.3.3.2 If it is the second failure, check number of pass samples & total samples drawn 
during last one year (one year previous to last sample drawl date) and calculate the 
pass percentage.  
 
(a) If pass percentage is 60 % or above, failure to be communicated to A&H Centre 
advising them to take corrective actions under intimation to BIS. 
 
(b) If pass percentage is less than 60 %, recognition shall be put under suspension as 
per provision of the Hallmarking) Regulations, 2018. 
 
5.3.3.3 If it is the third failure, check number of pass samples & total samples drawn 
during last one year (one year previous to last sample drawl date) and calculate the 
pass percentage.  
 
(a) If pass percentage is 60 % or above, failure to be communicated to A&H Centre 
advising them to take corrective actions under intimation to BIS. 
 
(b) If pass percentage is less than 60 %, recognition shall be put under suspension as 
per provision of the Hallmarking  Regulations, 2018. 
 
5.3.3.4  If  it  is the fourth failure in  shortage in fineness above 2 ppt & upto and 
including 5 ppt from the marked purity and/or presence of prohibited elements during 
last one year (one year previous to last sample drawl date) recognition shall be put 
under suspension as per provision of Hallmarking  Regulations irrespective of number 
of pass samples. 

 
5.4 In case of situation where the Centre has been issued suspension for three times 
due to failure of hallmarked articles in an operative period of three years of recognition, 
the recognition shall be processed for cancellation as per provision of Hallmarking 
Regulations, 2018 
 
5.5 Issues arising out of Surveillance Assessments 
 
5.5.1 The recognition shall be put under suspension for  the situations stipulated in 
Hallmarking Regulations, 2018.  
 
5.5.2 Hallmarking Regulation, 2018 stipulates non implementation of the provision of 
relevant standard which may lead to suspension of hallmarking.  The non 
implementation of the provision of relevant standard is not limited to, but may include 
one or more of the  following: 
 
a) Non-functioning of test equipment, namely XRF machine, weighing balances, 
furnaces (cupellation, annealing); 
 
b) Prima-facie evidence suggests that test results reported by  A&H Centre  are not 
genuine / valid; and 
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c) Non-availability of proper record for a particular lot(s) of hallmarked articles; 
 
5.6 OTHER OBLIGATION TO A & H CENTRE 
 
5.6.1 The A&H Centre shall also accept hallmarked jewellery from a consumer for 
verification of purity and issue report of assaying giving proper identification as marked 
on the article.  
 
5.6.2 The Assaying and Hallmarking Centre shall not accept such jewellery/artefact 
which bears any marking including “KDM’ or fineness/caratage. No other mark shall be 
applied on Hallmarked jewellery / artefact. The A&H Centre shall not use hallmark on 
such medallions/coins which resemble with currency of any country. 
 
5.6.3 Jewellery / artefacts, which on analysis by XRF machine found to have a negative 
variance of more than 5 ppt from the declared value of fineness, shall not be accepted 
for further assaying. Such item(s) shall be returned to the jeweller without assaying and 
hallmarking. 
 
5.7  Since one single recognition is operated for gold and silver hallmarking, case 
warranting suspension of hallmarking only due to gold or silver, the same will be treated 
separately, for instance, in case of failures in silver only, suspension of marking shall be 
imposed only on silver hallmarking.  Similarly, in case of failure of only gold, suspension 
of marking shall be imposed only on gold hallmarking. In case, the action is initiated as 
per clause  5.3.1 of this guidelines then the deletion of the particular variety  from the  
scope of recognition may be  considered based on the merit of the case. 
 
6 RETENTION OF CORNETS / CLOSED CIRCUIT TV (CCTV) BACKUP 
 
The check assay gold cornets shall be retained with proper identification and traceability 
for last 30 Assaying. The cornet left after assaying along with hallmarked/rejected 
jewellery/artefacts shall be returned to the jeweller. The  Centre shall ensure that the 
CCTV with back up facility  is available for  minimum 30 days storage. 
 
7 TESTING OF COUNTER SAMPLE  
 
On communication to the A&H centre regarding the failure of sample in independent 
laboratory and if the A&H centre does not agree with the results obtained, the centre 
may contact the concerned registered jeweller from where the sample was drawn who 
in turn will make formal request to BO with proper justification for testing the counter 
sample at BIS referral lab.  BO shall seek DDGR’s approval for testing the counter 
sample for which double the testing charges shall be paid in advance by the registered 
jeweller. 
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8  FORMATS OF VARIOUS ASSESSMENT REPORTS, TEST REPORTS AND 
DISCREPANCY REPORTS  
 
8.1 The following formats are enclosed which may be  used the during the operation of 
the A&H centre: 
 
a) Report on Recognition / Renewal Assessment of A & H Centre, Doc. HM/AHC/F 2.1  
September 2018- ANNEX A; 
 
b) Report on Surveillance Assessment, Doc.HM/AHC/F 2.2 September 2018-ANNEX B;  
 
c) Report on Special Assessment, Doc. HM/AHC/F 2.3 September 2018-ANNEX C; 
 
d) Discrepancy/Variation Report Issued During Assessment of A&H Centre,              
Doc. HM/AHC/F 2.4 September  2028 – ANNEX D   ; and  
 
e) Test Report as per IS 1418:2009 / IS 2113:2014, Doc. HM/AHC/F 2.5                    
September 2018 – ANNEX E. 
 
9 PROVISION OF APPEAL  
 
9.1 Any person aggrieved by an order made under section 13 of the Hallmarking 
regulations, 2018  may prefer an appeal to the Director General within ninety days from 
the date of the order: 
 
Provided that if the appellant satisfies the Director General that he had sufficient cause 
for not preferring  the appeal within the period so specified, the appeal may be admitted 
after the expiration of the said period of ninety days. 
 
9.2 Every appeal shall be filed in duplicate and shall be accompanied by a self attested 
copy of the order appealed against. 
 
9.3 Every appeal shall be accompanied by a fee of two thousand rupees in the form 
of a demand draft or pay order or E transfer, drawn in favour of the Bureau. 
 
9.4 The Director General may call for relevant documents from the appellant and may 
after such inquiry in the matter as he considers necessary and after giving an 
opportunity to the parties to be heard, pass such orders as he thinks fit: 
Provided that the appeal shall be disposed of within a period of ninety days from the 
date of its filing. 
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9.5 The Director General may, suo-moto, or on an application made in the form as 
specified by the Bureau from time to time, review and reconsider any order passed  by 
an officer to whom the  powers have been delegated by him and may confirm, modify or 
set aside the orders passed by such officer after the review. 
 
9.6 Any person aggrieved by an order passed by the Director General may prefer an 
appeal to the Central Government in the Ministry having administrative control of the 
Bureau within a period of sixty days from the date of such order. 
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ANNEX A 
 

DOC:HM/AHC/F 2.1 

Sep 2018 

 
BUREAU OF INDIAN STANDARDS 

 
Report on Recognition  / Renewal Assessment of Assaying and Hallmarking Centre 

 

   1. General Information 

 Particulars Observations during assessment 

i) Name & address of the Assaying and Hallmarking 
Centre with PIN code & complete address 
including phone and e-mail 
 

 

ii) Application No.  
iii) Date(s)of Assessment  
iv) Persons present during assessment  

 
 

 

2. Implementation of IS 15820:2009 (refer clauses of the Standard as mentioned below 
for auditing)  

i) Verification of Centre's Layout: (5.3 of  IS 15820)   
( to be verified with documents submitted by the 
applicant along with the application)  
 

 

ii) Details of Management Review meeting/Internal 
Quality Audit ( for Renewal) 
 

 

ii) Verification of availability of trained & competent manpower resources: (4.1.7, 4.1.8, 4.1.9, 
4.1.10, 4.1.11, 4.1.12, 4.1.13, 5.2.2, 5.2.3, 5.2.4 & 5.2.5) (competency shall be assessed 
through observations of practical work, namely sample collection, weighing, XRF machine 
operation, fire assay) 
 
Append details as Annexure A in format as below: 
 

Sl. 
No. 

Name &      
Designation 

Qualification, 
Academic &  
Professional 

Experience 
&  Training   

Competent 
Yes /No 

Remarks 

      

      

      

 
 

Signature of Auditor(s)                                                                    

iii) Availability of latest versions* of IS 15820, 
1417,  1418, 2112, 2113 (*strike off which 
are not applicable)  
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iv) Equipment/ Instrument & Infrastructure (for sampling; assaying; Hallmarking; power, 
safety & security):(4.1.6, 5.3.2, 5.4.2, 5.4.3, 5.4.4, 5.6) 
 
Append detailsas Annexure B in format as below: 
 

Sl. 
No. 

IS 1418/2113 
Cl. Ref 

Details of 
equipment/  
Instrument with 
Nos 

Make & 
Sl. No 

Range & 
accuracy 
(least count) 

Calibration 
status 

Remarks 

       

       

       

 
 

  Signature of Auditor (s)                                                                    

v) Capability of  XRF tester capable to 
detect Cd, Ir& Ru in Gold or Cd & Pb in 
Silver articles (5.4.2 & 5.4.3): Verify 
manufacturer/supplier certificate & 
report on availability of SRMs/software 
for Cd, Ir,  Pb& Ru  
 
Append copy as Annexure C. 
 

 

vi) Availability of water & other chemicals 
(Annexure A-2/Annexure B-2) 
 

 

vii) Availability of certified reference material 
(CRM) (5.6) (certificate from Govt of 
India Mint or NABL accredited Lab):  
 
Append copy as Annexure D  
 

 

viii) Has a Test Report proforma developed 
& it covers all requirements of               
IS 1418/2113 (5.10.1) 

 

ix) Whether the applicant has participated in Inter Laboratory Proficiency Testing Programme 
(5.9.1) :     
 
Append details as Annexure E in the following format: 
 

Sl. 
No. 

Name of Centre & Place Date of Test Result 

    

    

 
 

x) Arrangements for receiving of articles, 
their handling, storage, coding for 
testing (5.8) 
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xi) Arrangements for sampling (5.7) 
 

 

xii) Arrangements for sampling, assaying, 
storage of articles during assaying (5.4) 
 

 

xiii) Arrangements for rejection and return of 
rejects (5.4.5) 
 

 

xiv) Hallmarking (5.4.6) 
 
Whether access to Laser Marking 
machine is controlled 
 
Whether laser marking on articles 
marked legible  
  

 

xv) Arrangement for ensuring impartiality, 
integrity, confidentiality, independence 
of judgement in relation to XRF testing, 
assaying and Hallmarking activities 

 

3. Testing and assaying during assessment 
 

i) Draw samples randomly from stock of 
articles available with the applicant and 
get them tested.  
 
a) XRF testing (assess capability of XRF 
machine for purity, detection of Cd, Ir,     
Ru and Pb). Check Min. 5 samples 
each,  from  two different lots; 
 
b) Fire asay : minimum 2 samples( one 
each from two different lots) in     
duplicate) 
 

 

4. Past Performance (applicable only in case of Renewal assessment) 
i) Performance observed at last 

surveillance audit was satisfactory? 
 

 

ii) Any discrepancy was reported? If yes, 
report corrective action taken. Whether 
the action taken has corrected the 
discrepancy? 
 

 

iii) Has overall performance in the entire 
operative period been satisfactory? 

 

iv) Is any complaint pending? Report action 
taken on complaint. 

 

5. Scope of Recognition (to be countersigned by Auditor(s): Append as Annexure G 
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6. Discrepancies, if any, shall be communicated through Discrepancy/Variation  Report 
(format DOC.: HM/AHC/F 15.2 MARCH 2014)Append as Annexure H 
 

7. CONCLUSION & RECOMMENDATIONS 
 
 

8. ANNEXURES (Tick/Indicate page nos.) 

A Details of Managerial & 
Technical Personnel 

 E Details of Inter Laboratory Proficiency  
Testing  

 

B List of Equipment/instrument/ 
infrastructure 

 F Test Report  

C Manufacturer's certificate on 
XRF machine 

 G Scope of  Recognition  

D Certificate on CRMs  H Discrepancy/Variation Report  

      

 
 
Signature of Auditor(s) 
Name: 
Designation: 
Date: 
 
 
 (Instruction: Please do not attach any document/record/sheet other than Annexure A - H)  
 
 
 
Remarks of the reviewing Officer: 
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ANNEX B 
 

DOC:HM/AHC/F 2.2 

Sep 2018 

 
BUREAU OFINDIANSTANDARDS 

 
Report on Surveillance Assessment of Assaying and Hallmarking Centre 

 

1. General 
 

i) Name & address of the Assaying and 
Hallmarking Centre  

 

ii) BIS Recognition No. & Validity Date  
iii) Date of Assessment  
iv) Persons contacted  

 

v) Last Assessment 
 
Whether corrective action has been 
taken on all observed discrepancies. 
 
Verification of corrective actions taken 
on recorded discrepancies at last audit. 
 
Discrepancy(s) is/are persisting.  

Date: 
 
Yes/No 
 
 
Satisfactory/not satisfactory 
 
 
If yes, give details in the Discrepancy/Variation 
Report (format is DOC.: HM/AHC/F 2.4,Aug. 2018) 

vi) Scope of Recognition - Is working within 
approved scope? 

Yes/No. If no, give details on Discrepancy/Variation 
Report. 
 

2. INFRASTRUCTURE,  MANPOWER & SYSTEMS AS PER IS 15820 
i) Whether all test and marking equipment 

are in working condition., specially with 
respect to: 
a) Availability of valid power supply; 
b) Maintenance and calibration of test    
equipment, namely XRF machine,    
weighing balances, furnaces    
(cupellation, annealing). 

 

ii) If calibration has been done by non-
NABL accredited laboratory, whether 
the calibration certificate is traceable to 
national standards. 

 

iii) Whether security system, like CCTV are 
in operation. Check records of CCTV 
and verify receiving and delivery 
activities. 
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iv) Whether distilled water and other 
consumables available. Check halides 
in distilled water. 

 

v) Whether the Professional Indemnity  
Insurance of high value items are under 
valid status and these insurances have 
been done for the minimum amount 
specified in IS 15820. 

 

vi) Whether the centre has participated in 
inter laboratory/proficiency testing 
programme.  

 

vii) Whether the centre has carried out the  
Internal Quality Audit/ Management 
Review meeting 

 

viii) Whether the articles accepted for 
assaying and hallmarking are only from 
BIS registered jewellers. 

 

ix) Whether similar articles, segregated lot 
wise with declared fineness are received 
from registered jewellers. 

 

x) Whether undertakings were obtained 
from jewellers regarding their 
identification mark. 

 

xi) Whether Jewellery with prohibited 
markings is accepted for hallmarking. 

 

xii) Whether acknowledgement / receipt 
with time has been issued and jewellers 
signature obtained. 

 

xiii) Whether lot wise records of articles 
received from jewellers are available. 
Do they tally with records of assaying, 
hallmarking done and delivery 

 

xiv) Whether there has been any change in 
technical manpower or Centre's  
Management since previous 
assessment. Verify competency of 
manpower by actual work performance 
and report. Report shall include name, 
qualification, experience and 
competency. 
 

 

xv) Whether XRF testing, fire assay and 
laser marking are being done by 
competent personnel regularly. Check 
records.  
 

 

xvi) Whether any of the terms and conditions 
violated. 
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3. RECORDS 

i) Whether following records are 
maintained on regular basis? 
 Receipt/Collection Voucher 
 Record of Jewellers, Respective 

Registration & Identification Marks  
 Record of Jeweller& Lot Nos. 
 Sample Envelope 
 XRF Card 
 Stock Register of CRMs 

 Check Gold 

 Silver 

 Copper 

 Lead 
 Assaying Report 
 Assaying Sheet 
 Test Certificate 
 Marking Record Sheet 
 Invoice cum Delivery Challan 
 Jeweller's Feedback 

 

ii) Whether records indicate traceability of 
individual lot with times of its receipt and 
delivery  with Hallmark. 

 

iii) Whether records are maintained on 
Hallmarking done for each registered 
jeweller. 

 

iv) Whether record of XRF testing is up to 
date. 

 

v) Whether testing had been for precious 
metal  which was beyond scope of 
recognition, without seeking formal 
inclusion of the precious metal in their 
scope of recognition. 

 

vi) Whether an article of lower purity had 
been Hallmarked with higher purity 

 

vii) Whether Hallmarking done for non-
registered jeweller 

 

4. XRF TESTING 
i) Whether XRF testing for purity and 

detection of prohibitive elements are 
being done. 

 

ii) Whether XRF machine is checked with 
certified reference standards of 
gold/silver. 

 

5. SAMPLING FOR FIRE ASSAY 
i) Whether sampling plan given in            

IS 15820 is followed and relevant 
records are available.  
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ii) Whether collection of representative 
gold/silver portions from each of  the 
sampled article is being done for fire 
assay. 

 

6. ASSAYING 
i) Whether certified reference materials 

(CRMs) with purity certificate from 
Indian Govt. Mint or NABL accredited 
lab available. 

 

ii) Whether CRMs are used in assaying 
and corresponding receipt, consumption 
records of CRMs are available. 

 

iii) Whether specified test methods are 
being followed. 

 

iv) Is assay record is maintained as 
documented in Quality Manual. 
Check for rough records of fire assay. 

 

v) Whether proof assay cornets are 
available. Do they tally with lotwise 
assay record. 

 

vi) Is assay record available for hallmarked 
jewellery ready for delivery. 

 

7. HALLMARKING 
i) Whether the markings are Legible.  
ii) Is marking done on all removable / 

detachable parts. 
 

iii) Whether the sequence of marking is 
followed. 

 

iv) Whether time of laser marking is 
recorded. 

 

8. DELIVERY 
i) Whether articles ready for delivery are 

all Hallmarked including all removable/ 
detachable parts. 

 

ii) Whether cornets of samples of each 
assayed lot are available and kept ready 
for delivery. 

 

iii) Whether proof of delivery indicating 
details of Hallmarked jewellery and time 
available. 
 

 

9. IDENTIFICATION & TRACEABILTY  
i) Whether identification and traceability of 

jewellery maintained at all stages from 
receipt to delivery. 

 

ii) Whether each activity completed and 
records available before proceeding to 
next activity. 
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10. TESTING DURING ASSESSMENT 
I) Whether random samples drawn from 

the stock of articles available with 
Hallmark during the visit and testing 
done. Give details of samples. 
 
(The test report shall be in the format 
given at DOC.: HM/AHC/F 2.5           
Aug. 2018).  
 
Test Result: Pass/Fail 

 

ii) Check corresponding test records of 
XRF and Fire assay and report vis-à-vis 
tested results  
 
 

Record Tested Result 
XRF 
i.Fineness 
 

ii.Detection of 
Cd, Ir& RU 

 
Fire Assay (ppt) 
 

iii) Whether significant variation is observed 
between obtained result and available 
record. 

 

11. COMPLAINT(S) 
i) Whether the complaints received , if 

any, have been resolved . 
 

12 Deficiencies, if any, shall be communicated  through Discrepancy/Variation Report 

 
13. CONCLUSION & RECOMMENDATIONS 

  
 
 
 

 
 

Signature  
 

Name  
 

Designation  
 

Date  
 
 
Remarks of the reviewing Officer: 
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ANNEX C 
 

DOC:HM/AHC/F 2.3 

Sep 2018 

 
BUREAU OFINDIANSTANDARDS 

 
Report on Special Assessment of Assaying & Hallmarking Centre 

 

1 General 

i) Name & address of the 
Assaying and Hallmarking 
Centre 

 

ii) BIS Application/Recognition No.  
iii) Validity of Recognition  
iv) Scope of Recognition  
v) Date of Assessment  
2. Previous Assessment    
i) Date(s) of Visit  
ii) Conclusion & Recommendation 

 
 

 
 
 

3. Purpose of Assessment Visit 
 
 

 

4. Findings of Assessment 
i)  

 
ii)  

 
iii)  

 
iv)  

 
4. TESTING DURING ASSESSMENT 
i) Give details of samples drawn 

during the visit and testing done. 
Test Result: Pass/Fail 

 

10 Discrepancies, if any, shall be communicated through Discrepancy/Variation  report  
11. CONCLUSION & RECOMMENDATIONS 

  

 

Encl: Signature 
Name: 
Designation: 
Date: 
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ANNEX D 
 

DOC:HM/AHC/F 2.4 

Sep 2018 

 
BUREAU OFINDIANSTANDARDS 

DISCREPANCY/VARIATION REPORT ISSUED DURING 
ASSESSMENT OF ASSAYING & HALLMARKING CENTRE (DVR) 

 

1. Name and Address of 
Assaying & Hallmarking 
Centre  

 

2. Application/Recognition No.  

3. Date(s) of Assessment:  

 

4. Clause. of IS 15820/ 
Terms & Conditions 
Violated 

Details of Discrepancy/variation observed 
(Applicable objective evidence shall be enclosed. Additional 
sheet(s) of this format, numbering each page shall be used. Each 
page shall be signed by Auditor(s) & Centre's representative). Plain 
paper shall not be used. 

(i)   
 
 
 
 

(ii)   
 
 
 
 

(iii)   
 
 
 
 

5. Remarks/Comments 
by Assaying & 
Hallmarking Centre: 

 
 
 
 
 

 
 
 
Signature of Centre’s Representative:                                                         Signature of Auditor 

 
 
Name & Designation                                                                                     Name & Designation 

Date                                    Date: 
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ANNEX E 
 

DOC:HM/AHC/F 2.5 

Sep 2018 

 
BUREAU OFINDIANSTANDARDS 

 
TEST REPORT AS PER IS 1418:2009/IS 2113:2014 (IS shall be read with latest amendment) 

 

1 Date(s)of test  

2 Name of A&H Centre & Recognition No / 
Application No. 

 

3 Source of sample(Give details of lot from 
which sample has been drawn) 

 

4 Description of sample with quantity and 
weight 

 
 

5 Tested/declared fineness  
 

6 XRF Tests done(2 lots of different articles with each lot having 05 articles minimum) 

Sl.No
. 

Particulars of the 
sample 

Result 

 
Finenes
s 

Cd Ir Ru Pb 

Results enclosed in a separate sheet   

7 Assay(1 sample each from two different lots specified at Sl. No 6 above,  in 
duplicate) 

Sl.No
. 

Particulars of 
the sample 

Fineness(ppt) 
 

No.1 No.2 Average 

1     

2     

8 Remarks   

9 Tested by Witnessed by BIS Auditor 

  
 

 

 Signature Signature 

 Name & Designation Name & Designation 
 

Note:  
1. During the initial/renewal assessment, two lots as above shall have to be assessed being the 
informed visit. However during renewal , hallmarked jewellery of two lots as above (hallmarked 
by that centre) shall be assayed being the informed visit. 
2. During the surveillance assessment, the available hallmarked lot may be subjected for 
assaying. 
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XRF RESULTS 
LOT 1 
 

Sl.No. Particulars of the 
sample 

Result 

Fineness in ppt Cd Ir Pb Ru 
 

1)        

2)        

3)        

4)        

5)        
 
LOT 2 
 

Sl.No. Particulars of the 
sample 

Result 

Fineness in ppt Cd Ir Pb Ru 
 

1)        

2)        

3)        

4)        

5)        
 

Tested by 
 
 
 

Witnessed by 

Signature Signature 

Name & Designation Name & Designation 
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GOLD HALLMARKTNG FAC|LtTy ( CONSENTED)

Sl. No. Name of the consented unit

1

Calicut Assay and Hallmarking Centre pvt. Ltd.,
Thiruva na ntha pura m

2
South Kerala Asseying and hallmarking
centre. Kollam

3 CGR Hallmarking company, Kollam.
4 Eranad Hallmarking Pvt. Ltd., Malappuram
5 Excgllassay and hallmarking centre, Trissur

6
Quality assay and hallmarking Centre pvt. Ltd.,
Thrissur

7
Unique hallmarking centre no. tO/725,
Thrissur

8
Gold star assay and hallmarking Centre pvt. Ltd.,
Thrissur

9

Amritha assay and hallmarking centre
lVl3232A,Thrissur

10
Lotus assay and hallmarking Centre pvt. Ltd., no.
1,138/G, Thrissur

r1. CGR Cochin assey,Thrissur

1.2
Poovathingal assay and hallmarking Centre pvt.

Ltd., Thrissur

13
Aurum assay and hallmarking Centre pvt. Ltd.,
Thrissur

I4
Top assay and hallmarking Centre pvt. Ltd.,
Thrissur

15
Moonlight assay and hallmarking Centre pvt. Ltd.,
Thrissur

16 Venus hallmarking centre, Ernakulam
t7 SMS hallmarking, Ernakulam

18
Veracity assaying and hallmarking Centre,
Ernakulam
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5.4, No change or alteration of the industrial plant is to be made without the prior written permission of the
Board. Any change in the particulars furnished and/or in'the,identify of the occupier/autholised agenf,is:to
be intimated to the Board forthwith,
5.5,Exhaust with"scrubbing facilities provided for the fumace area shall be maiotained properly
.ffScrubbed liWid shall be disposed to t_he refr4igg_uoit at p_dayi4r - i
i_ 

..-n---.- t r:r-'. :.:.'-.- . . -, 
j':1---.-

SIGNATURE &
-or 

ttrl. c AiTHoRirYDATE:2910412017

,j,:: 0FFICE SEAL

To

CGR COCHIN ASSAY :

(A unit sf cGR H^ALLMARKERS P LTD)
40/1014,4th Floor

Pailli PillaiTowers
lOpp,Ground Bus Stop,

A:b.ove: Keerti lal Jewels

MGRoad, Ernakulanr
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